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UNSTARRED QUESTION NO:931

ANSWERED ON:08.12.2003

DISCRIMINATION AGAINST WOMEN WORKERS

KINJARAPU YERRANNAIDU;MALYALA RAJAIAH;VUKKALA RAJESWARAMMA

Will the Minister of LABOUR be pleased to state:

(a) whether women workers in textile and food processing industries are being discriminated with stagnant wage rates and unhealthy
working conditions; and

(b) if so, the measures proposed to impart training to women to upgrade their skills to enable them adapt to changing technology to
avoid gender discrimination?

Answer

MINISTER OF LABOUR (SHRISAHIB SINGH VERMA)

(@): No, Sir. The Minimum Wages Act, 1948 provides for fixation of minimum wages for different categories of workers, and their
periodical revision by the respective State Governments. The Equal Remuneration Act, 1976 provides for equal remuneration for men
and women workers. The Acts do not make any distinction on the basis of sex. The Contract Labour (Regulation and Abolition) Act,
1970 and the Rules framed there under provide for various welfare and health measures for such workers.

(b): The training programmes for textile workers meant for upgradation of skill are provided according to the specific area/sector
where skill upgradation can lead to higher income making ability and the training programmes do not discriminate on gender basis

Women are encouraged to get training in Food Processing & Training Centres (FPTCs) with a view to upgrading skills and instil
confidence in them to engage themselves profitably in food processing industries.
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